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 iMr.  Speaker].
 the  appointment  of  2  Parliamen-
 tary  Committee  to  investigate  the
 specific  matter  and  to  report  to  the
 House  by  the  specified  date.

 However,  if  in  the  course  of
 preliminary  investigation  it  is
 found  that  the  person  making  the
 allegations  has  supplieg  incorrect
 factg  or  tried  to  bring  discredit  to
 the  name  of  the  Member  wilfully
 or  through  carelessness  he  shall
 be  deemed  to  be  guilty  of  a  breach
 of  privilege  of  the  House.”

 I  will,  therefore,  suggest  to  the
 Members  or  anyone  who  wishes  to
 make  any  charges  against  any  Minister
 to  follow  the  above  procedure.

 Shrimati  Lakshmikanthamma
 (Khammam):  Sir,  on  a  point  of  order.

 Mr.  Speaker:  Therc  cannot  be  any
 point  of  order  on  my  ruling.

 Shrimaisi  Lakshbmikanthamma:  It  is
 not  on  this,

 Mr,  Speaker:  You  cannot  have  a
 discussion  on  this.

 et  my  fend  (मुंगेर)  :  अध्यक्ष

 महोदय,  आपने  जो  प्रक्रिया  बतलाई  है  बह
 ठीक  है,  लेकिन  उसमें दो  सवाल  उठते  हैं  t

 पुत्र  तो  यह  संविधान  के  मातहत  नई  लोक  सभा
 के  गीत  के  पहले  की  बात  है  श्र  इस  लोक
 सभा  को  नई  प्रक्रिया  बनाने  का  अधिकार  है,
 दूसरी  बात  यह  कि  अभी  जो  विशेषाधिकार
 प्रस्ताव  या  नया  प्रस्ताव  है  उसके  बारे  में

 कार्यवाही  कया  होगी  1  यह  भाप  बतला
 दीजिये।
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 against

 Mr.  Speaker:  Yau  can  bring  it  to-my
 notice  but  not  now.  I  will  be  very

 suggestion.

 Mr.  Speaker:  There  was  only  one
 Proposition  before  me.

 Shrimati  Lakshmikanthamma:  I
 wanted  to  know  about  the  lega]  aspect
 of  any  Minister  or  any  Member
 being  te  (Interruption).

 Mr.  Speaker:  After  careful  exami-
 nation  I  have  explained  the  whoie  pro-
 cedure  now.

 73.48  hrs.

 COMMITTEE  ON  PRIVATE  MEM-
 BERS’  BILLS  AND  RESOLUTIONS

 Seconp  Report

 Shri  Khadilkar  (Khed):  Sir,  I  beg
 to  present  the  Second  Report  of  the
 Committee  on  Private  Members’  Bills
 and  Resolutions.

 STATEMENT  BY  MEMBER  UNDER
 DIRECTION  778  RE,  FOOD  SUPPLY
 TO  BIHAR  AND  MINISTER'S  REPLY

 HERETO

 थी  fete  So  भा  (मधुबनी)  :  अध्यक्ष

 भावोदय,  आदेश  सं०  .75  के  मातहत,  जो  कि
 कल्प  साफ  प्रोसीजर  ऐंड  कांड कट  साफ

 बिजनेस  इन  दि  लोक  सभा  नामक  पुस्तिका

 में  है,  मैं,  इस  सदन  में का  मंदी  काम  रोको
 प्रस्ताव  पर  जो  प्रां कड़े  विहार  के  दे  रहे  के

 उनके  सम्बन्ध  में  कहना  चाहता  हूं  कि  जब  मैं

 उन  आंकड़ों  की  तुलना  विहार  सश  की
 एक  में  दिये  हुए  भ्रांकड़ो ंसे करता हूं  कि

 foes



 झलाटरमेंट  हुआ  शौर  कितना  डिस्पेच  हुआ
 तो  @  आंकड़े  गलत  सिद्ध  होते  हैं।  यह
 गलतियाँ  इस  प्रकार  &  :

 जनवरी  मुहीत  में  केन्द्रीय  सरकार  से

 प्रबंधन  हुमा  है  199  000  मीट्रिक  टन

 जब  कि  बिहार  संरकरि  के  आंकड़ों  के  मुताबिक
 प्रेषण  हुआ  है  1,95,557  मीट्रिक  मत--

 कुल  फर्क  443  मीट्रिक टन  का  है।

 फरवरी  महीने  में  उन्होंने  कहा  कि  बिहार
 सरकार  को  डिस्पैच  किया  |  लाख  95  हजार

 मिडिल  टन  लेकिन  विहार  सरकार  को  रपट

 के  मुताबिक  पहुंचा  है  1,565,342,  मीट्रिक
 टन  7  फक ॑है  9,958  मौलिक  टन  a

 art  महीने  में  डिस्पेच  बतलाया  गया

 1,72,400  मीट्रिक  टन  ,  बिहार  सरकार  के

 आंकड़ों  के  मुताबिक  पहुंचा  है  I,95,997

 मीट्रिक  टन  फर्क  है  9,733  मीट्रिक  टन।

 अप्रैल  में  डिस्पेच  है.  ,97  000  मौद्रिक
 टन  कौर  बिहार  सरकार  कौ  रपट  के  मुताबिक

 पहुंचा  है  78  000  मीड्रिक टन टन
 ।  फर्क  है

 9000  टन।  जनवरी  से  लेकर  अमल

 तक  मंत्री  महोदय  के  हिसाब  से  सरकार

 को  जो  अन्न  भेजा  गया  उसमें  विहार  सरकार

 की  रपट  के  प्रसार  32  834 मीट्रिक टन  का
 कर्क  हो  जाता  है।  जहां  तक  कई  महीने  का

 सवाल है  उन्होंने  अपने  बयान  में  कहा  कि

 8  मई  तक  80  000  टन  झालरे डी  डिस्पैच
 हो  गया  है  लेकिन  बिहार  संरकंमार  की  जौ

 27  भई  की  रपट  है  उसके  मुताबिक  उनकी

 25 मई  तक  1,09  072  टन  मिला  है।
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 कोशिश  की  है  ।  मैं  इसको  गुमराह  करने

 की  कोशिश न  कह  कर  यह  कहूं  !  कि  एक  तरह
 से  आपने  जो  विहार  की  परिस्थिति  है  उसमें
 बिहार  की  गैर-कांग्रेसी  ८  गवर्नमेंट  के  खिलाफ
 एक  साजिस  का  रखों  है  कौर  उत  साजिश  के

 तहत ही  श्राप यहू  सब  काम कर  रहे  हैं।

 indicated  below:

 (figures  in  000  MT)
 January  3967  «78.0
 February  779.0

 March  78.0

 April  97.0

 May
 225.0

 As  against  this,  according  to  Shri  Shiva
 Chandra  Jha’s  letter,  the  quotas  as
 indicated  by  Bihay  State  Food  &  Sup-
 ply  Minister,  for  the  months  of  Febru.
 ary,  April  and  May  are  as  below:

 =  (figures  ४7  '000  MT)
 February  .  १78.5

 April  +  85.0

 May  -  85.0

 So  fay  as  February  is  concerned,
 there  is  not  much  discrepancy.  As
 regards  April,  the  initial  quota  was  no
 deubt  185,000  tonnes,  but  subsequently
 this  was  increased  by  10,000  tonnes
 for  which  orders  were  given  on  the
 24th  Apri]  at  Patna  for  release  from
 the  Centra}  Depots  in  Bihar.  In  addi-
 tion,  2,000  tonnes  for  free  distribution
 was
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 (Shri  Jagjiwan  Ram].
 As  regardg  supplies  against  theee

 quotas,  it  has  to  be  mentioneg  that
 supphes  were  arranged  from  port
 towns  and  same  quantities  were  also
 ordered  to  be  released  from  Central
 Depots  located  in  Bihar.  The  figures
 given  by  me  were  the  figures  of  grain
 actually  despatched  to  Bihar  from
 various  ports  and  grain  allotted  from
 the  Centra]  Depots  in  Bihar  State  as
 reported  by  the  port  ang  depot  officers
 upto  the  evening  of  the  last  day  of
 the  month  jn  question,  The  discre-
 pancy  in  the  figures  quoted  by  Shri
 Shiva  Chandra  Jha  has  perhaps  occur.
 ed  owing  to  the  fact  that  either  State
 Government  may  not  have  had  in  their
 possession  the  plete  position  re-
 garding  despatches  from  various  ports
 wp  to  the  last  day  of  the  month  or
 have  not  taken  fully  into  account  the
 quantities  foy  which  orders  of  release
 from  the  Central  Depots  jn  Bihar  were
 fssued  but  stock,  were  not  actually
 lifted  or  moved  from  the  Depots.

 It  may  be  noted  that  there  Is  an
 inevitable  time  Jag  between  gespatches
 from  the  respective  ports  and  actugl
 arrivals  at  the  destination  points.
 Despatches  are  made  from  the  ports
 each  month  according  io  the  despatch
 instructions  of  the  State  Government.
 The  Government  of  India,  therefore,
 take  the  total  figure  of  foodgrains  des-
 potched  from  ports  tp  various  destina-
 tions  in  the  State,  together  with  the
 quantities  ordered  to  be  made  avail-
 able  from  the  Central  depots  as  the
 tota)  supplies  made  during  any  parti-
 cular  month.  In  order,  however,  to
 ensure  that  the  distribution  progarmme
 of  the  State  Government  does  not
 auffer  on  account  of  the  time-lag  be-
 ween  despatches  and  arrivals,  advance
 allocations  are  also  made  from  the
 Central  Depots  in  Bihar  against  the
 following
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 22.55  hrs,
 ELFCTION  TO  COMMITTED

 Sassap  (Cover)  or  Visva-HBetanats
 The  Minister  of  Education  (Dr.  Tri-

 guna  Sen):  I  beg  to  move:

 “That  in  pursuance  of  sub-sec-
 tion  qd)  Gxli)  of  section  9  of  the
 Visva-Bharati  Act,  95i  read  with
 clause  (5)  of  Statute  0  of  the
 First  Statutes  of  the  University,
 the  members  of  Lok  Sabha  do  pro-
 ceed  to  elect,  in  such  manner  as
 the  Speaker  may  direct,  two  mem-
 bers  from  among  themselves  to
 serve  as  members  of  the  Samsad
 (Court)  of  the  Visva-Bharati.”
 Mr.  Speaker:  The  question  is:

 “That  in  pursuance  of  sub-sec~
 tion  (I)  (xii)  of  section  9  of  the
 Visva-Bharati  Act,  795]  read  with
 clause  (5)  of  Statute  0  of  the
 First  Statutes  of  the  University,
 the  members  of  Lok  Sabha  do  pro-
 ceed  to  elect,  in  such  manner  as
 the  Speaker  may  dirert,  two  mem-
 berg  from  among  themselves  to
 serve  as  members  of  the  Samsad
 (Court)  of  the  Visva-Bharati.”

 The  motion  was  adopted.
 Mr.  Speaker:  Shall  we  take  up  the

 next  item  after  Lunch?  Only  a  few
 minutes  are  left.  .

 We  now  adjourn  for  Lunch  and  meet
 again  at  2  Pm.

 2.58  bre.

 The  Lok  Sabhg  then  adjourned  for
 Lunch  till  Fourteen  of  the  Clock.

 The  Lok  Sabha  reassembled  after
 lunch  at  Fourteen  of  the  Clock.

 (Me.  Derorr-Srsaxre  in  the  Chair)
 UNLAWFUL  ACTIVITIES  (PREVEN-

 TION)  BILL*®
 The  Minister  of  Home  Affairs  (Ghri

 ¥.  B.  Chavan):  Sir,  |  beg  to  move  fr
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